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CC: NTRAL AOf'l lNlSTRAT lVC: TR ! BUNAL 

ALLAHABAJ BENCH : ALLA HABAD 

OPE CJ COURT 

ORIGI !~A L APPLICATIO N N0.1131 OF 1998 

ALLA HABAu THIS THE 10TH DAY OF MARCH,2004 

HON 'BLE MAJ GEN. K.K. SR IVAS T A VA ,MEMB~R-A 

.J::!O N' BL::: MR. A. K. §.!:!8. T-~~g&fi .. ~EMBE.,__R._-_J _ __ _ 

Ashol< son or Sri Ramjee , 

aged about 38 years, 

Gangman Gang No .1 .2 rar thL~ pr esent utilised as 

Gateman Ga t e No .17-C Gang- Hut Village u per war, 

P. O. Sewapur i Dis trict-Var anasi. 
• ••••••• App l icant 

( By Advocate Shri R.C. J ohari ) 

Ver sus 

1. Union of lndia.p 

thr ou gh i t.s Gener a l Manager , 

Northern Rail way Head Quarter offi ce Baro da House , 
New De l hi. 

2 . The Divis iona l Super intendent Engine er Na. 2 , 
Divisional Railway Manager ' s o ff ice, 

Northern Rai l way Hazr a t ganj, Lucknow. 

3 . The Assistant Engineer, 

Northern Railway, Pratapgarh. 

4 . The Jun i or Se ctiu n £ ng ineer, 

Northern Railway Mariahu, 
District J au npur , 

•••••••••.Respo nde nt s 

( By Advocate Shri A. K. Gaur ) 
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HON'Bl.£ r~AJ GEN. 1<. K . SRIVASTAVfu.MEMBER-A_ - --
In this O.A.,f ileJ under section 19 of Administrative \ 

Tribunals Act 1985 , the applica nt has prayed for qu ashin~ the 

pu nishme nt order dated 23 .1 0.1 997 (Annexure A-2) by which the 1 

pay of the applicant ha s bee n r educed to ~ .775/~ per month 

for 8 per iod of two y 8 ar JI. with cumulat ive ef f'ect. 

2 . Th2 fact , in short , are that the a pplica nt is 

employed in the respondent' s establishme nt a nd is presently 

u orking at , ~wapuri, Distr ict \/&ranasi a s a Gangm an. The 

applicant was served with a chergesheet dated 09 . 01.1997 

for major penalty. The enquir y was he l d and after co nclusion 

of the e nquiry the Disciplinary authority pas sed the i mpug ned 

pu nish.rne nt order dated 23 .1 0. 1997 (Ann~xure A-2). The 

a pplicant filed a detaile d appea l dated 14 .11.1 997 against 

the punish~e nt or de r dat e J 23 .1 0 .1 997 before the a ppe llate 

authori ty . The same has s till not bee n deci ded. 

3. The lear ned counse l f or t he a pp l ican; suo~ i t te J tha t 

a s per the Railway Board Circular the appea l of the app licant 

should have be e n decided b~ the a~pellat e authority within 
~ r 

a period of one :niP nth as per R q,_ilway Bo~r t letter no. 71 RG 
~(Annexur e-XVJ. page 46). 

622 dated 0 1. 06 .1971/ Since the a~peal of t he applicant was 

not decided within the time limit prescribed f or the same 

the applicant had no other option but to approach this 

Tr ibu na l tUiY f .i..li ng this 0. A. On 0 9 • 10 • 19 98 • 

4. In our considere d opinion the e nd of justice shall 

b e served if the appeal of the applicant dated 14 .11.19 97 

(Annexur e A-1 ) i s decided by the appellate authority by a 

reasoned and speak ing order within specified time. The 
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learned counse l for the applica nt at this ju ncture - . 

submitted that mor e than 5 years have passe d after filing 

of this O. A •• the appellate authority has not passed any 

or der. In thi s connection we woul d like to observe t hat 

the O.A. was adm it ted on 09 .1 2 .1 998 and obvious ly tha 

a ppellate authority1in abse nce or any dir e ctio n by th i s 

Tribunal . cou l d no t pass any order On the appeal or the 

a pp licant . 

s . In view or the above , we dispose of this O.A. with 

direction to appellate authority to deci de the appea l 

of the applicant dated 14.11.1997 (Annexur e A-1) by a 

reasoned order coveci 10 tile various poi nts r a ised i n the 

a ppeal by the applicant within a period of t hree months 

from the dat e of communicatio n of this or der . 

6. Ther e shall be no or der as to costs. 

~lem ber-J Member-A 

I Nee lam/ 

- ..,.____,..,.__ ___ __ 


